,v An .Act to prov1de for the evicticn uf : :
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-3 Deﬂmtlons —In this Act. unless the context o‘rherw1se requlre

(a) ° (,ompetent a.uthorlty means any pereon ' authorlsed by . the
#"Central Goverhment, by notification in the Official Gazette, to pexform
" fhe functxons of - the competent du’ohonby under thls Act for such area a _
* - rhay be specified in the DOtlflCdthLl : v

(¢) “‘premises”’ b — #g tor  part of a building and:
mcludes— : :
: (7) the garden, grounds and outhouses; xf any, appertaining  tov
such building or part of a building, and C o
(i) any. fittings affixed to such building or part of a buiiding' for

the more beneficial enjoyment thereof;

P ———

(d) ‘prescribed”” means prescribed by rules made under thls Aot.

3. Power to evict certain persons 15 from ¥ T —(1) If the.
petent authorxty is satlsﬁed—— ‘NJM \3 \u& . .S
(a) that the person autbnrvsed to occupy any& ised

hﬁs whether befo e or after the comme eement of thls Acb
M"{i d&‘ ,,‘hgrtaw\ X ek Sl 85
' (D) Qub 1et hout the permisSion of bhe Centlal Gmernmeut

aﬁ.tbﬁ._campewab-aﬂ%hurrt'r the whole or auy part of such premises, or

(i) otherwise acted in contravention of any.qf the terms, express or,
implied, unde1 which he is-authorised .to occupy:such premises, or

{b) that any person is in unauthorised owupdtlon of any -G-ammmen.h
\3\\‘;&{_ ‘\)M\m‘l -y TE S

t the competent guthority may. by notice served by ‘poss or. otherwise, 'o‘dbﬁ'
'that that- person as well as anv other person who may be in occupation of the”

r ANy paxt of: # aises, .shall; vacate them thhm ﬁftenn davs of
o ¢ j;’ohe notlce T : . .

~ Price anna. 1 or 13d. \ S
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(#) If any person ‘refuses or fails to comply w1th any .order made under sub-
section (), the competent authority may. evict that person from, and take
possession-.of, , and may for that purpose use such force as may
be mnecessary. :

-8, Appeal. ——(1) Any person aggr]eved by an order of the competent autho-
nty un:ier sectlon 3‘01' sectior! 4ymay, within ten days of the date of the.service-

or sectlon 4, ag the case may be, prefer an appeal
N

$6*the Central - ‘Governmerits™

Previded that the Central Government may entertain the appeal
expiry of the said period of ten days, if it is satisfied that the appellant Was
prevented by sufficient cause from filing the appeal in time. 3

() On receipt of an appeal under sub-section (I), the Central Government
may, after calling for a report from the competent authority, and after making
such further inquiry, if any, as may be necessary, pass such orders as it thinks
ﬁt and the order of the Central Government shall be ﬁnal

(3) "Where. an appeal is preferred
(Fovernment may etay the enforcement .
" for such period and on such conditiens-a

ection (1), the Centrs,l?*"
the competent authority

it ﬂim ké fit.”

8. Bar of fjurisdiction of civil courts.—No order made by the Central Govern
ment or the competent authority in the exercise of any power conferred by op
under this Act shall be called in question in any court and no injunction shall
fie granted by any court or other authority in respect of any action taken or to
.be -taken w pursuance of any power eonferred by or under this Act.

7. Protection of action taken in good faith.—No suit, prosecution or other
legal proceeding shall lie againgt the Central Government or the competent
authonty in respect of anything which is in*good faith “done -or intended to-be -
done in pursuance *of ‘any rules or orders made ‘thereunder.’

T Frese B Delegation —The Central Government may, by notification in the .
 Official. Gazette, direct. that any power exercisable by it under this Act shall,
subject to such conditions. if any, as may be specified in the, notification, be
exerclsable QlE5 by -anf officer” speeia y‘“e‘.rflgpowei'%d*ﬁ '-"bhls beRalf by the Central
Government.

9. Penalty.—Any person who contravenes any provmon of thls Aet or of
any rule or order made thereunder or obstructs the lawful exercise of any power
sonferred by or under this Act shall be pumshable with. fine which | may extend
to_one thousand rupees. '

10. Power to make rules, _(1) The cen"’urga;uoovémment iy
tion in the Official Gazette, make rules for carrymO’ oub.. the purposes. of this
Act. .

power,
-name%

e ﬂ’?

(@) the form of not



(c) the manner in whxch damages for ynauthorised oecupatxon mey
be assesse Wﬂ-’& WW&WMWWW

(d) the manner in whxoh appeals may be preferrmhe procedum
to be followed in appeals;

{e) any other matter which has to be, or may be, prescribed. .
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